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SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 2213/2024

[Arising out of impugned interim judgment and order dated
30-01-2024 in CRC No. 9/2019 passed by the Special Judge
(PC Act), CBI, Rouse Avenue District Court, New Delhi]

POTLURI VARA PRASAD & ORS. Petitioner(s)
VERSUS
DIRECTORATE OF ENFORCEMENT & ORS. Respondent(s)

(IA No. 37879/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

WITH SLP(Crl) No. 5072/2024

(IA No.86923/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.86924/2024-EXEMPTION FROM FILING O0.T. and IA
No.86921/2024-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES )

Diary No(s). 7063/2024

(IA No. 49745/2024 - CONDONATION OF DELAY IN FILING

IA No. 49758/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

SLP(Crl) No. 2766/2024

(IA No. 48732/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 52677/2024 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Diary No(s). 10663/2024
(IA N0.70399/2024-CONDONATION OF DELAY IN FILING and IA
No.70401/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT)

Diary No(s). 35171/2024

(IA No. 175512/2024 - CONDONATION OF DELAY IN FILING

IA No. 175511/2024 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT)

Date : 20-01-2025 These matters were called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER

SLP(Criminal)No.2213 and 2766 of 2024

We have perused the order dated 16" December, 2024
passed by the Special Judge, Rouse Avenue District
Courts, District Courts, New Delhi. The order records
that in predicate offence, there is an order of acquittal
passed on 11'" December, 2024. Therefore, the learned
Judge has closed the complaint under Section 44 of the
Prevention of Money Laundering Act, 2002 (for short "the
PMLA"). The Court has also granted liberty to the
respondent to get the proceedings revived/reopened if the
judgment dated 11" December, 2024 is set aside.

In view of this order, we dispose of these
petitions, as the same do not survive.

In the event, the complaint under Section 44 of the
PMLA sought to be revived, it will be open for the
petitioners to apply for restoration of these petitions.

Pending applications also stand disposed of.

SLP(Criminal)No.5072/2024 and
SLP(Criminal)Diary No0s.7063/2024 and 10663/2024

Perused th First Court's order dated 16" January,
2025 in Writ Petition (Criminal)No.120 of 2012 and
connected matters.

In view of the said direction, for the time being,

we adjourn these petitions till 21°* February, 2025.
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SLP(Criminal)Diary No.35171 of 2024

Perused the First Court's order dated 16" January,
2025 in Writ Petition (Criminal)No.120 of 2012 and
connected matters.

In view of the said direction, for the time being,
we adjourn this petition till 21°* February, 2025.

As of today, the Special Court has not fixed a date
for recording of evidence of the prosecution witnesses.
If such a date is fixed, the petitioner can always move

this Court for appropriate interim relief.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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